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ORDER (Oral) 
 
By Hon’ble Mr. V. Ajay Kumar, Member (J) 
 
 The present Contempt Petition is filed alleging non-

implementation of the order of this Tribunal dated 22.01.2016 in OA 

No. 283/2016 whereunder the following order was passed:- 

“5. In the circumstances, the OA is disposed of, at the 
admission stage, without going into the merits of the case, by 
directing the respondents to consider the   Annexure-1 
representation dated 02.03.2015 of the applicant and pass 
appropriate reasoned and speaking order within four weeks 
from the date of receipt of a copy of this order, in accordance 
with law. No costs.  

  
Let a copy of the OA, be enclosed to this order.”    

 
2. The respondent, while submitting that they have complied with 

the orders of this Tribunal and passed the speaking order vide 

Annexure R/4 office order dated 24.08.2016, prays for dismissal of 

the C.P.  



3. In the circumstances, and in view of the substantial 

compliance by the respondents, the C.P. is closed.  Notice is 

discharged.  However, the petitioner is at liberty to question the order 

now passed, if he is still aggrieved, in accordance with law.  No costs.   

 
 
(Dr. B.K. Sinha)      (V. Ajay Kumar) 
  Member (A)           Member(J) 
 
/lg/ 
  



 


